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Message from Hon'ble Chairperson

In the pursuit of social justice and equity, ‘Gender Sensitization' stands as a crucial
undertaking that aims to promote understanding and mitigate the prejudices
based on gender within society. At the High Court of Jharkhand, we ensure that this
process involves educating and informing individuals about gender issues,
fostering an environment where every gender is recognized, respected, and
treated equally. In today's professional environments, the prevention of sexual
harassment is not only a legal obligation but also a fundamental component of

fostering a safe and inclusive workplace culture.

As we commemorate the first anniversary of the High Court of Jharkhand Gender
Sensitization and Internal Complaints, and release the Annual Report for the year
2023, | extend my heartiest congratulations and deepest gratitude to each
member of this esteemed Committee. Over the past year, their dedication and
tireless efforts have significantly contributed to fostering an inclusive and
respectful environmentin High Court of Jharkhand. Our combined commitment to
addressing and resolving issues concerning gender justice is commendable and

has paved the way for a more gender neutral and secure workplace.

In complete harmony with the Prevention of Sexual Harassment (POSH) laws and

the Gender Sensitization and Sexual Harassment of Women at High Court of




Jharkhand (Prevention, Prohibition and Redressal) Regulations, 2021, the
initiatives undertaken by the Committee have not only raised awareness but also
strengthened compliance and encouraged working women, including litigants to
be more comfortable in their own space. The progress made in sensitizing the
judiciary, court personnel, the bar and litigants towards gender issues and timely
handling of complaint(s) are a testament to the Committee's unwavering

commitment to justice and equality.

As we celebrate this milestone, | extend my best wishes for the continued success
and impact of this work in the years to come. May this Report serve as areminder of
our shared commitment to the principles of fairness, equality, and respect, and the
strides we have made together in aligning our practices with POSH guidelines from

time totime.

Gender sensitization is not a one-time effort but a continuous process that needs
nurturing and commitment. By implementing comprehensive strategies and
Regulations, we can foster an environment where everyone, regardless of their
gender, is treated with respect and dignity. As we advance, it becomes increasingly
clear that understanding and addressing gender issues is not just about promoting
social justice but about enriching the social fabric of our communities, making

them moreinclusive and equitable for everyone.

| am also grateful to the readers for their time to read this Report as well as for browsing
the new webpage of the Committee linked to the official website of the High Court of
Jharkhand.

Anubha Rawat Choudhary, J.




Message from Hon'ble Member

| extend my sincerest gratitude and congratulate the High Court of Jharkhand Gender
Sensitization and Internal Complaints Committee for unwavering dedication to
fostering a culture of inclusivity and equality within our esteemed institution. | assure
that we are committed to promote gender sensitization which is instrumental in
creating a conducive and respectful environment for all members of the legal
community, officers, employees of the High Court of Jharkhand as well as to litigants.

It is imperative that in this temple of justice, we uphold the principles of fairness and
equity in all aspects of our work. The work of the Gender Sensitization Committee
plays a pivotal role in ensuring that these principles are not only upheld but ingrained
inthe fabric of ourjudiciary.

The three attributes of Gender Sensitization on which our Committee intends to focus,
are, Awareness, Alertness and Action. Awareness about our rights within the
institution and being conscious about our duties. Alertness to ensure that we have a
gender neural environment and caution from any act of sexual harassment even at a
very nascent stage. Further, prompt and strong action to nip the bud of sexual
harassment and bring home the perpetrators who are proved guilty under the POSH
regime.

| encourage and appreciate cooperation and commitment of each one of for this noble
cause and encourage all to continue making sincere efforts to reach the larger goal of
gender equality. Together, let us strive to build a judicial system that not only dispenses
justice but also serves as a beacon of equality and empowerment for all.

[Navneet Kumar, J.]
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Legal Journey and Background

Sexual harassment at workplace is considered violation of women's right to equality,
liberty as well as life. It creates an insecure and hostile work environment, which
discourages women's participation in work, thereby adversely affecting their social and
economic empowerment and the goal of inclusive growth. Hence, it was crucial to
create a mechanism for prevention & regulation of the instances of sexual harassment
at workplaces as well as for redressal of the grievances arising out of, or incidental to
such cases of sexual harassment was the need of the hour. Therefore, to address these
issues, the High Court of Jharkhand Gender Sensitization & Internal Complaints

Committee has come into existence.

High Court of Jharkhand Gender Sensitization & Internal Complaints Committee has
been constituted under the provisions of 'THE GENDER SENSITIZATION & SEXUAL
HARASSMENT OF WOMEN AT HIGH COURT OF JHARKHAND (PREVENTION,
PROHIBITION AND REDRESSAL) REGULATIONS, 2021' with the aim to prevent sexual
harassment of women within the precincts of the High Court of Jharkhand and for

redressal of any complaints that may be lodged here.

Protection of working women from gender discrimination and sexual harassment has
also been duly emphasized in several legal frame-works, in consonance with which, the
High Court of Jharkhand Gender Sensitization & Internal Complaints Committee has
been constituted. Some of such important laws in this regard have been discussed

below.
The Constitution of India

The following articles of the Constitution of India guarantees certain fundamental

rights toits citizen which includes working women.




Article 14 - Right to equality before the laws and equal protection of the laws.

Article 15 - Prohibition of discrimination on grounds only of religion, race, caste, sex or

place of birth.

Article 19 (1) (g) - Right to practice any profession or to carry on any occupation, trade
or business to all citizens subject to Art. 19(6) which enumerates the nature of

restrictionsimposed by the state.

Article 21 - Protection of personal life and liberty.

Gender discrimination and sexual harassment results in violation of the aforesaid
fundamental rights including the right to practice any profession or to carry on any
occupation, trade or business safe environment free from sexual harassment under
Articles 19 (1) (g) of the Constitution of India.

International Conventions

Sensitization against discrimination on basis of gender and the protection against
sexual harassment as well as the right to work with dignity are universally recognized
human rights by International Conventions and Instruments such as ‘Convention on
the Elimination of all forms of Discrimination Against Women (CEDAW), Vienna
Declaration on the Elimination of all Forms of discrimination against Women, which

had been ratified on the 25th June, 1993 by the Government of India.

Protection of Human Rights Act, 1993

Under Section 12 (d) read with Section 12 (f) of the Human Rights Act of 1993, it has
been asserted that women have the right to gender equality, to work with dignity and

to a working environment safe and protected from sexual harassment or abuse.
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Constitution of the High Court of Jharkhand
Gender Sensitization &
Internal Complaints Committee

In compliance of the directions of the Hon'ble Supreme Court of India in the case of
Writ Petition (Civil) No. 162 of 2013", “The Gender Sensitization & Sexual Harassment of
Women at High Court of Jharkhand (Prevention, Prohibition and Redressal) Regulations
2021”, has been approved and adopted by Hon'ble High Court of Jharkhand, Ranchi
which has come into force with effect from the date of its publication in the Official
Gazettei.e. 19.02.2022. Further, in terms of the provisions contained under Chapter Il
(Regulation No. 4 to 7) of said Regulation, High Court of Jharkhand Gender Sensitization

& Internal Complaints Committee (“Committee”) has been constituted.
CONSTITUTION OF THE COMMITTEE

Constitution of the Hon'ble High Court of Jharkhand Gender Sensitization and Internal
Complaints was done vide Office Order of High Court of Jharkhand (Office Order No.
33/ Accounts dated 13.01.2023), constituting the Committee.

Hon'ble Chairperson

1. Hon'ble Mrs. Justice Anubha Rawat Choudhary, Judge and Chairperson, High
Court of Jharkhand Gender Sensitization & Internal Complaints Committee,

Ranchi
Hon'ble Member

2. Hon'ble Mr. Justice Navneet Kumar, Judge and Member, High Court of

Jharkhand Gender Sensitization & Internal Complaints Committee, Ranchi

1. Ms. Binu Tamta & Anr Vs. High Court of Delhi & Ors (Writ Petition (Civil) No. 162 of 2013)




Ld. Members:

3.

Ms. Mani Mala Pal, Member of Committee and Senior Advocate, High Court of
Jharkhand, Ranchi

Ms. Darsahna Poddar Mishra, Member of Committee and Additional Advocate
General -1, High Court of Jharkhand, Ranchi

Shri Ram Singh, Member of Committee and Social Worker, Mediator and

Educationist.

Ms. Priti Srivastava, Member of Committee and Child Protection Specialist
(CPS), UNICEF, Jharkhand

Ms. Tanvee, Member Secretary & Member of the Committee -cum- Deputy

Secretary, SCMS Secretariat, High Court of Jharkhand, Ranchi
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Meetings of the Committee

In compliance of the statutory requirement by the Gender Sensitization & Sexual
Harassment of Women at High Court of Jharkhand (Prevention, Prohibition And
Redressal) Regulations, 2021 [Regulation 6], the meetings of the Committee were

conducted.

Date of Meetings of the Committee

SINo. Date of Meeting

01.02.2023
2. 30.06.2023
3. 15.09.2023
4. 18.09.2023

Date of Meetings of the Internal Sub-Committee

SINo. Date of Meeting

27.03.2023
2. 24.04.2023
3. 08.05.2023
4. 19.06.2023




Status of Complaint

No. of complaints filed in the year 2023 -01
No. of complaints disposed in the year 2023 -01

The Hon'ble High Court of Jharkhand Gender Sensitization and Internal Complaints
Committee vide Notification No. 01/HCICC (Confidential) dated 20.03.2023,
constituted a three member Internal Sub-Committee for conducting a fact finding

inquiry in the aforesaid complaintinstituted as ICC No.01/2022.

In light of the directions of the Committee, the Internal Sub-Committee conducted a
fact finding inquiry and submitted its confidential report dated 19.06.2023 before the
Committee. The Committee vide its meeting dated 30.06.2023, considered the Inquiry
Report of the Internal Sub-Committee and resolved to accept the findings and
recommendations therein. The Committee further resolved that in the light of
Regulation 11 (3) of the Gender Sensitization & Sexual Harassment of Women at High
Court of Jharkhand (Prevention, Prohibition And Redressal) Regulations, 2021, the
Minutes of the Meeting of the Committee was placed before the Hon'ble the Chief
Justice, High Court of Jharkhand. Accordingly, after placing the same, necessary
directions were passed in this regard by Hon'ble the Chief Justice, High Court of
Jharkhand, Ranchi.

Itis pertinent to flag out in this context that the status of the complaint is also available
on the webpage of the Committee. Further, name and details of the parties have been

kept confidential in the bestinterest of justice.
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Achievements

(Under the aegis of Hon'ble High Court of Jharkhand)
Establishment of permanent Secretariat of the Committee.

Contact Information of the Committee created with separate Email id and

exclusive Mobile Number.

Webpage of the Committee linked to the website of High Court of

Jharkhand has been created.

CCTV Cameras installed (272) in the new premises of High Court of

Jharkhand and deployment of more women Police personnel.
Preparation of List of Volunteers.
Successful and timely disposal of the complaint filed.

Workshop organized by the Committee for creating awareness on Gender

Sensitization.
Notice for Awareness on Gender Sensitization to be created.

Establishment of a bigger Creche at the new premises of High Court of
Jharkhand.

Twenty washrooms in place for exclusive use of differently Abled persons

within the precincts of High Court of Jharkhand.

Installation of pad vending machine in women's washroom available free of

cost.




12.

13.

Availability of lady doctor and female nursing staff available in High Court

Dispensary.

The Committee has passed necessary directions that Gender Sensitization
and Internal Complaints Committee is constituted as per the POSH Act and

Rulesin all the Judgeships of the State of Jharkhand.
Establishment of permanent Secretariat of the Committee.

It was resolved vide Minutes of the Meeting dated 01.02.2023, that a
permanent Secretariat of Committee shall be created along with
infrastructure facilities. The same has been created and a separate space has

been allotted for the same.
Contact Information of the Committee

An exclusive contact number, i.e. +91 8757719555 has been assigned for
official use of the Committee. Further, Email Id for Online Complaint /

Feedbackisalso available, i.e. hcjgsicc-jhc@jharkhandmail.gov.in
Forany complaint, two separate modes are available:
(i) ForOnline Complaint:

One can login to the webpage of the Hon'ble High Court of Jharkhand
Gender Sensitization and Internal Complaints which is linked to the

website of High Court of Jharkhand. Thereafter, one can:

(@) Fill up the Google form attaching relevant information on the

same and submitthe form.

OR




(b) One can email the complaint providing necessary details on the

official email id of the Committee.

(ii) ForPhysical Complaint:

Complaint canalso be physically sent on the address of the High Court of
Jharkhand Dhurwa, Ranchi (Jharkhand). The written complaint should
be in asealed envelope and can be dropped at the Office of Ld. Registrar
General, High Court of Jharkhand, Ranchi or the Office of Member

Secretary of the Committee.

Webpage of the Committee linked to the website of High Court of

Jharkhand has been created.

An exclusive webpage of the Committee linked to the website of High Court of
Jharkhand has been created to facilitate officers, staff members, advocates as

well as litigants. The following heads has been created on the said webpage.




Hon'ble High Court of Tharkhand Gender Sensitization and
Internal Complaints Committee, High Gourt of Tharkhand, Ranchi
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Ways to File a Complaint

HEJGEICT POATAL

,-_I 4'; QIIJ(IIE JTo] ZITEIcTE, I'Ic“

o, High Court of Jharkhand, Ranchi

Complaint may be filed in any of the following three ways

al.

Ho Descriptions Form Format
1 Fill up the form and submil in physical farm to tha affice of the Ld

strar General, High Court of Jharkhand, or the Office of Membear

iyl

retary. High Court of Jharkhand Gender Sanstizast
internal Complamts Committes, High Court of Jharkhand, Dhurwa downicad

Ranch, Jharkhand, B34004. (In prescoibed Tormal only)
oR

Fil up the prescribed form and Torward it in soft copy to the
Member Secretary, High Court of Jharkhand Gender Sensitization
and Internal Complaints Coammdtion at heojgsicc-

jhe@jharkhandmall. go.bn

OR

. Fill up the form online and submin hrough the link given an this
web-page of the High Court of Jharkhand Gender Senaltization and

Intermal Camplaints Committes;

Designed & Developed by Technical Team, CPC Section, High Court of Jharkhand, Dhurwa, Ranchi




Format of Online Complaint of Sexual Harassment

Particulars of the Aggrieved woman / Complainant

Complaimant Name * Email *

Section / Department (i emplovesiaficer of 10 No

thi Court |
Address*

Aadhar Mo ® Phone/Mohile Ho. *

Particulars of the Respondent (s) against whom the complaint is
made

Name-

Mame

Section / Department D Mo

Addiness

Aadhar No PhoneMobike Mumes Ermall

Detpdls of the ;,'llig'pflj saxual harasament (wih date, place of the inoderd eig. | *

If the slieged sexual harassmant i of recurring in nature, then the date of the last
incident of alleged sexual harassment

Mo
Name of the complainant Relatiahship between aggrieved woman
& Complainant
(IF aggmeved wornasn R Person making complaint
arw ddffwrant
Lipload the Camplaint or relevant [Date of Complaint

Documents
Chooz= file Mo file chosen

Dizciaimer *

| The incident reported in my complaint is true to my knowledge and no material
fact has been concealed

* Mandatory fields




Word Format to file a Complaint

To be filed under Regulation 8 of The Gender Sensitization & Sexun] Harassment of Women at High Court of Tharkhand,
(Prevention, Prohibition and Redressal) Regulations, 2021

1. Particulars of the Aggrieved woman / Complainant

Name*

Section / Department and IDNo.*  (If employes
! afficer af this Court)

Address*

Aadhar Number*

Phone  Mobile number*

E-mal ID*

2. Particulars of the Respondent (s) agamst whom the complamt 1s made

Name*

Section / Department*
(If employee/officer of the Court)

Address

Aadbar Number

Phone ( Mobile mumber

E-mail ID

3. Details of the alleged sexual harassment® (with date, place of the mecident. ete.)




CCTV Cameras installed in the new premises of High Court of Jharkhand and

deployment of more women Police personnel.

Nestled in an eco-friendly environment, the New High Court Building is classically
designed and designated as a Green Building. For security purposes, 272 CCTV
cameras have been installed in the precincts of this Court along with four watch
towers. This is a striking improvement as compared to the last humble abode of
the High Court buildingin Doranda.

Resource efficient in itself, the new Dhurwa High Court building offers and
promotes clean energy generation incorporating solar panels with a capacity to
generate 2 megawatts of electricity. The exterior wall of this architectural marvel
is designed to withstand fire, water and sound pollution, ensuring a safe and
serene environment. Rainwater harvesting systems have also been installed to

conserve water, preventing wastage and replenishing groundwater reserves.
Preparation of List of Volunteers.

Under the provisions of Regulation 2(m) read with Regulation 7(2)(iv) and 7(2)(v)
of the High Court of Jharkhand (Prevention, Prohibition and Redressal)
Regulations, 2021, Regulation, 2021, the proposal to enlist team of volunteers
was discussed by the Commitee. It was resolved that initially, there would be a

team of around 11 volunteer comprising of the following.
List of Volunteers
Ms. Neeta Krishnan (Advocate - Bar side).
Ms. Vandana Bharti (Advocate - Bar side).
Mr. Sanjit Kumar (Bank of India).
Ms. Jaya Prasad (Delhi Public School)
SriBikash Bhakt, (Assistant Registrar, High Court of Jharkhand)

Ms. Rupa Kumari, (Section Officer High Court of Jharkhand);




10.

Sri Kumar Abhishek, Assistant, (High Court of Jharkhand);
Ms. NishiJagrani Xaxa, (Class IV, High Court of Jharkhand)
Ms. Geeta (Advocate Clerk Association).

Ms. Saraswati Kumari (ANM from High Court Dispensary).
Successful and timely disposal of the complaint filed.

Only one complaint was received by the High Court of Jharkhand Gender
Sensitization and Internal Complaints Committee in the year 2023. Vide
Notification No. 01/HCICC (Confidential) dated 20.03.2023, the Committee
constituted a three member Internal Sub-Committee for conducting an inquiry in
the aforesaid complaint. Thereafter, the Internal Sub-Committee conducted a
fact finding inquiry and submitted its report dated 19.06.2023 before the
Committee. The Committee vide its meeting dated 30.06.2023 resolved to accept
the findings and recommendations therein and the Minutes of the Committee
was placed before the Hon'ble the Chief Justice, High Court of Jharkhand.
Accordingly, necessary directions were passed in this regard by Hon'ble the Chief
Justice, High Court of Jharkhand, Ranchi. Hence, there was timely disposal of the

complaint, i.e. within 90 days.

Workshop organized by the Committee for creating awareness on Gender
Sensitization.

A Programme on 'Gender Sensitization with focus on Prevention, Prohibition
and Redressal of Sexual Harassment of Women at the Workplace' was organized
at the White Hall of Jharkhand High Court on 17.03.2023. The programme was
organized by the High Court of Jharkhand Gender Sensitization and Internal
Complaints Committee. The programme was presided by Hon'ble Mr. Justice
Sanjaya Kumar Mishra, Chief Justice, High Court of Jharkhand as the Chief Guest
and Hon'ble Mrs. Justice Anubha Rawat Choudhary, Judge and Chairperson High
Court of Jharkhand Gender Sensitization & Internal Complaints Committee in the

presence of all the judges of the High Court. The said programme —cum-

-I 19|-
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12.

workshop was attended by over one hundred and twenty guests, dignitaries and

participants.
Notice for Awareness on Gender Sensitization to be created.

A notice for awareness, in both English and Hindi is to be displayed at all
conspicuous places within the precincts of the High Court. The Notice contains a
QR Code and provides information on the procedure to file a complaint through
online mode or physical mode in case of sexual harassment of women at
workplace. Further, it shall be applicable on women of any age, whether

employed by this Court or not.

Establishment of a bigger Creche at the new premises of High Court of
Jharkhand.

Facility of créche has been provided within the premises of this Court to facilitate
working women / men as well as litigants. The High Court Dispensary is also very
available on the ground floor and is of huge assistance to the creche to meet any
kind of emergency situation. A lift is available in the building. There are two
separate rooms for younger children and for other children. There is water facility,
study table, itemsto play, etc.

Twenty washrooms in place for exclusive use of differently-abled persons
within the precincts of High Court of Jharkhand.

As many as twenty washrooms have been made available for the use of differently
abled male as well as female persons at convenient places. On a humanitarian
ground, the design of the Court is such that the washrooms are close to the

elevators for enabling maximum convenience.

Installation of pad vending machine in women's washroom available free of

cost.

The women's washroom is equipped with pan vending machine to afford




12.

13.

maximum comfort and convenience to the female officers, staff members,
advocates as well as litigants. Although earlier, Rs. 5 was being charged for the

same, however, it has now been made available free of cost.

Availability of lady doctor and female nursing staff available in High Court

Dispensary.

There is availability of female doctor and nursing staff the High Court dispensary

withinthe premise of the Court.

The Committee has passed necessary directions that Gender Sensitization and
Internal Complaints Committee is constituted as per the POSH Act and Rules in
allthe Judgeships of the State of Jharkhand.

Letter has been issued by the High to all the Ld. Principal District and Sessions
Judge including Judicial Commissioner Ranchi for constitution of Gender
Sensitization and Internal Complaints Committee under the POSH Act and Rules
for the respective Judgeships. Further, strict compliance of the POSH Act and
Rules was directed by the High Court. The same is being complied inletter and

spiritinall the Judgeships.

Golf Carts flagged for comfortable movement of Senior Advocates,
Senior Citizens, Women & Differently Abled Persons.
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Programme on Gender Sensitization

The High Court of Jharkhand organized a Programme on Gender Sensitization,

Workplace Sexual Harassment on March 17,2023

A Programme on Gender Sensitization with focus on Prevention, Prohibition and
Redressal of Sexual Harassment of Women at the Workplace was organized at the
Jharkhand High Court on 17.03.2023. The programme was organized by the High

Court of Jharkhand Gender Sensitization and Internal Complaints Committee.

The programme was presided by the Chief Justice of Jharkhand High Court Justice
Sanjaya Kumar Mishra and Justice Anubha Rawat Choudhary, Jharkhand High
Court Judge and Chairperson of High Court of Jharkhand Gender Sensitization &

Internal Complaints Committee, inthe presence of all the judges of the High Court.

Over 120 guests and participants attended the programme including senior
lawyers, Executive Members of the Advocated Association and High Court Registry

Members.

The Welcome Address was delivered by Mohammad Shakir, Registrar General of
the High Court.

In his Keynote Address, Chief Justice Sanjaya Kumar Mishra explained the role
played by the Judge in practical life and court. Chief Justice Mishra further walked
the audience through the journey of how the Sexual Harassment of Women at
Workplace (Prevention, Prohibition and Redressal) Act, 2013 came into being, right
from the time India ratified the Convention on the Elimination of All Forms of
Discrimination against Women (CEADW) on 25th June 1993.




Justice Anubha Rawat Choudhary in her Special Address explained the Procedure
under the High Court of Jharkhand (Prevention, Prohibition and Redressal)
Regulations, 2021, framed by Jharkhand High Court.

Additional Advocate General and the Member of the Committee Advocate
Darshana Poddar Mishra and Child Protection Specialist, UNICEF Priti Srivastava
were the two other speakers of the programme. The Member Secretary of the High
Court of Jharkhand Gender Sensitization and Internal Complaints Committee, Ms.

Tanvee, delivered the Vote of Thanks.

Accordingtothe press release issued, the program was a huge success and the High
Court of Jharkhand resolved that it shall make the Court gender friendly workplace

with the cooperation of alland protect the rights and dignity of individuals.




Coverage in Online Portal / Media: (English) Source: Live Law Report dated 17.03.2023
Link: https://www.livelaw.in/news-updates/jharkhand-high-courtprogramme-gender-
sensitization-sexual-harassment-women-workplace-224068

Jharkhand High Court
Organises Programme On
Gender Sensitization,
Workplace Sexual
Harassment

By - Athira Prasad
Update: 2023-03-17 15:30 GMT
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A Programme on Gender Sensitization
with focus on Prevention, Prohibition
and Redressal of Sexual Harassment of
Women at the Workplace was organized
at the Jharkhand High Court on

Friday. The programme was organised
by the High Court of Tharkhand Gender
Sensitization and Internal Combplaints

'¢ |

Print Media and Electronic Media Coverage in Ranchi: (Hindi)
1. Dainik Jagaran — 18.03.2023

2. Prahabat Khabar - 18.03.2023

3. Hindustan - 18.03.2023
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Notice for Awareness and Procedure of Redressal on Gender Sensitization created with

Recent Development - 2024

QR Codelinked to the portal of Gender Sensitization.
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HIGH COURT OF JHARKHAND, RANCHI

NOTICE

In case of sexual harassment al workplace (precincts of this Court), complaint may

be lodged by the aggrieved women (any female, of any age whether employed or not)
who claims to have been subjected to any act of sexual harassment) on -

The website of High Court of Jharkhand (Gender Sensitization partal)

ORHD!
. S

The email id: hejgsice-jh harkhandmail.gov.in "El
ar om0 e m s e |

By a written complaint (in sealed envelope) to the Office of the Registrar General or
to the Office of the Member Secretary. High Court of Tharkhand Gender Sensitization
and Internal Complaints Committee,

By Order




PROGRAM ON GENDER SENSITIZATION, HIGH COURT OF JHARKHAND, RANCHI
- 10th MAY 2024

The High Court of Jharkhand is pleased to announce the successful completion of an
Orientation —cum- Workshop on Gender Sensitization with 'Focus on Procedure of
Redressal of Sexual Harassment of Women at Workplace'. The Program held today, i.e.
on 10th May 2024, underscores the High Court's commitment to fostering an inclusive
and equitable environment within the legal system.

The Workshop was conducted by the High Court of Jharkhand Gender Sensitization and
Internal Complaints Committee under the aegis of the High Court of Jharkhand with the
kind blessings of Hon'ble Mr. Justice Shree Chandrashekhar, Acting Chief Justice, High
Court of Jharkhand. The entire event was brainchild of Hon'ble Mrs. Justice Anubha
Rawat Choudhary and Hon'ble Mr. Justice Navneet Kumar, Chairperson and Member of
the High Court of Jharkhand Gender Sensitization and Internal Complaints Committee.
The distinguished guests and participants included members of the bar, officers and
staff of the High Court as well as volunteers of the Gender Sensitization Committee,
such as members from banking sector, medical assistants, NGOs, school teachers, etc.

The workshop, facilitated by leading experts in gender studies and law, including Shri
Mohammad Shakir, Registrar General, High Court, Mrs. Darshana Poddar Mishra,
Member of Committee & Additional Advocate General — |, Mrs. Priti Srivastava,
Member of Committee & Child Protection Specialist, UNICEF Jharkhand and Ms.
Tanvee, Member Secretary, Gender Sensitization Committee -cum- Deputy Secretary,
High Court of Jharkhand who deliberated upon 'Sexual Harassment at Workplace' with
special focus on Prevention and Redressal.

A big size laminated Notice on the procedure of redressal of complaint on sexual
harassment was unveiled with a QR code that was directly linked to the webpage of
Gender Sensitization [https://jharkhandhighcourt.nic.in/ihcj/] linked to the official
website of High Court, shall be displayed at all conspicuous places within the premises.
Further, information regarding availability of creche facility within the campus of the
Courtwas also shared.




The deliberations provided participants with a deep understanding of gender issues,
biases, and sensitivities prevalent in legal proceedings. Through interactive sessions
attendees gained valuable insights into recognizing and addressing gender-based
discrimination, harassment, and stereotypes. Participants hailed from diverse
backgrounds, reflecting the broad spectrum of stakeholders invested in promoting
gender equity within the High Court which is steadfast in its dedication to fostering a
culture of respect, dignity, and equality for all individuals, irrespective of gender
identity or expression. Moving forward, the High Court will continue to prioritize
initiatives that promote gender sensitivity and advance the cause of justice for all
members of society.

MEDIA COVERAGE
Coverage in Online Portal / Media: (English)

Source: Live Law Report dated 13.05.2024

Link:https://www.livelaw.in/high-court/jharkhand-high-court/jharkhand-high-
court-conducts-orientation-cum-workshop-on-gender-sensitization-257820

T TIKSES OF MD1A, RARCH
'runum' B L, O

Print Media and Electronic d

" Gender
sensitisation
- workshop held
1. TimesofIndia(English)-11.05.2024 e

Teanchiz The Jiarkhand high co |

Media Coverage in Ranchi: (Hindi)

HH of sepanl harassmont of woman

2. DainikJagaran-11.05.2024 i
ty the Higgh Court of Jharkband :

Gm'*rmtﬂlﬂu\irdlntu'r |

i - s urwelbed in theoctision. AGH
3. Dainik Bhaskar—11.05.2024 w N |
wedgdie hes absd biom plaresd on
thae ot | ity omn e ecannaed :
lu;-lnulrﬂl'l'l : :
High csiert regisirar gonorel |
- phaseonad Shakir sad the :
4. Prahabat Khabar-11.05.2024 s S o
mlitee wllli.u"mtﬁr-::l :nu.n
Al Uy & W Wy nin

5. Hindustan-11.05.2024 E:I:I'L':';Egl_wm;f-';;;r;r

T Fuanitlin wiis atueiled By
mmabersal thehigh oourt et
1y asnd athsar ufficers, Lwyesaml
i dipsilariss |

“The pogrumne will belp
e i e v lctims i sesial
i hld‘H-M.n"lﬁ-l' Ik 4
|.r|_h|un1.l1|u.|.1IaIHIH i
messige B0 all the (TRAlLEE
tinns,” wakd § pariicipent n e
wodudg




Jharkhand High Court
Conducts Orientation-
Cum-Workshop On
Gender Sensitization

Bhavya Singh
13 May 2024 9:25 PM
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The Jharkhand High Court
successfully concluded an

Orientation-cum-Workshop on




Regulation




The Gender Sensitization & Sexual Harassment of Women
at High Court of Jharkhand (Prevention, Prohibition and
Redressal) Regulations, 2021

NOTIFICATION
o Flccks | Dated |75, 02 350
Toeornpl ags of T diicetions SF e Donchle Sopreeee Courl al Folag s comleiswal o
e order dates] 17-07-2015 pagsad i Wit Peticien JO0t oe 162 0l 2003, Go e cnalics ol

Ma. Biru Tamte & Ao vz 1ol Coartol Jelhi & O he i Conm of Thav'dhad . bereby
fppvaecs acs adozs  THE GEMDER SEHSITIZATION & SEXUAL HARASBMENT OF
WOMEN AT HIGH COURT OF JHARKHAMD EI’RE'-"ENTIDN,- FROHIBITION ARWD
REDRESSAL) REGULATIONS 2021 %, i b folleaing nisvw-

[THE GENDER SENSITIZATION & SEXUAlL MARASSMENT OF
LOMiEM AT Hll'GH COURT OF JHARKHAND (PREVENTION,
PROJBMION AMD REDRESSAL) REGULATIONS 2021]

YWHEREAS gender dizcrimination and sexual harassment results in
viclation of the fundamental rights of a woman to equality under
Articis 14 and 15 of the Constitution of India and her right to life
and to live with dignily under Article 21 of the Constitution of India
and righl o praclice any profession or to carry an any occupation,
trade or business which includes a right to safe environment free
from sexual harassment under Articles 1% {1) (g of the Constitution

of inria;

AMD WHEREMS sensitization against discrimination on hasis of
oawder and the r,_-r'otection against sexual harassment and the right
wowrork with dignity are universally recognized human rights by
International Conventions and Instruments such as Conventien on
e elimination of all forms of discrimination against women, which
har been ratified an the 25" Junec, 1993 by the Government of

India;

AMO WHEREAS it is expedient to make provisions for giving effect
2 > the Unnsiitutiu:'m ot India and the said Convention for protection
| of women against scxual harassment at High Court of Jharkhand

pracincts:-




Mow those Repulstions ore being published as & comprehcnsiye
code for provointion of ssxusl harassment of women within the:
procinects of the Hign Ceurt of Jharkhand and for rodressal of any

complamis that inay be bedged in the High Couri af herkbmeo,

CHAPTER :
PRELIMINARY

1. Ehoo e, exiont and commience ei-

2 Thess Reculations may be ealad the High Cowl oF Jharkhand
Goncer Sensilization & Sewal Harassmert of Woren (Frevantion,

Prohibition and Redressal) Hegulatong, 2027
1 Trey stal come inte fares on sich datz o the Chis”Justice o High

Toart ot Jharkhand peese by natfizat on. ap oot

I

Definitions-
I7 ti=se Fegu alions, urless the conlex: othersiss reguins-

fgmericved womsnt mesrcs i rolation too the High Court of

_..
(]

Jnarkhang any fervale, of any age whetior ermployed uronet who
elarmne 1 have boot subzcted o 2ny act o sexnal harossmenl by

sy persoen i the Hioh Couorl of Jrackhand procincts

i tapproprate authonity” omeans 0 relation fo the Hligh Cowt of

iy

Jrarkhand he siting Chist Jushos of the Righ Calrt of Jharkh=nd;

"Chaipersan’ Means the Chairgarson of the Compla nte Sommitoo

ot High Tt of Jhark iz,

iy "Chief Jusiae of Jhorkhans' inoconlost of the presont Fegulalivn

-

msans L siting Chistuslios or Acting Chiel Justice of Hign Court

o Jrarkhand;

‘o) “mabitual rospondsnE’ s ow porscn agains! DI H o PrSAnus

N :
IC@* complaint of sexual Posassmert has coen soeved oy the
\

Compants Coremiioe of Hige Cout of Jharkhang on warliar




v

>
S
&4..; N,

i

oooasion, respective of whelhes the motter was esclod with or
without an imoury and cxeopl whers the fespondont Ros been
soncratod ir che pravious comolsin,

Lt}

HOUGESICCT resns the High Coutt of Jharkhand Seoder

Senstizadon  and  Iresmal Complant Commitize nssrs the

Compliant Sommittes const boted Lndoe Reguolation £,

'‘High Sout of Jharkhand precircts” medans the whole premises of
the High Court o Jharkhand naluding the cout block, open
groings, parking, chamber Blocks, o e, canlsens, Dar-rocms,
agalth conters andfor any other pat ofthe premises under contrel o

the Hon'kle Cheet Juslioe of High Courl ol dharkhand;

“mternal Sub Commites” means e Sub-Comimities sl ap ande
Reznalation 8

‘Wembsr mears J nenbzr o e Complaint Corrmitss;
Prosoribec” means prescribes by Ve presenl Regulations,

Resoundel” nsans & porson against whon the aggricvod woman

Fas mads 5 coreplaiil oheer the present Rogulationes,

“seaudal haassreesl’ ncados any one o maore of the follewing

Lrvwe cnmie: aoels of behavier fwhethzr divecty o by imolication)

ey -

v physcal contoct and advances,

(i1 & demand ar wrpenst for sl v,

(i making sexealy cooured ik

vl showing or exttaling pomograshy sad o sexl gy caplizi
matenal by = nedns,

vl merding  undesiabls sespaly  ooourcd oral oo written
Mimssages,  test messsges, e-roal messages,  of o any

sich meezages by slectronic, manal or sthar medans

v slalking or cons stently sollowing agorieved womar n o High

Conrt of Jrarkhand procincts and colsido,




L

vid o woyeinism ncluging  ovet o tacic observatien by the

roapondanl Ly =oy means o the agoneved woman in s
Eriveis Momaorts;

iy any conduot whesshby the espondent lokes advantage of nis
posdinn and subjocts the oggrioves waman oo any form of
zovial  Rarasemznt and seske sesaw fsvour cspeoally
whlz Folding oul career advancemenis whother exphizity w
impliciy, as an incentive or a ratusal resat ol sobreitling 10

the irsinuzionssd 2z ands of the responcsent;

Ced o any clher L oo pysica’, verbal ar not-vsrbal conduct of
SHELA TR,

iy imalicd ar cxolicit oromise of pelesnlial restment i1 her legal
CiCEr

Geld o imzled or sspicl tees ol delimental freatment in her
lzgal caresr

il irplizd er wxpl cit threat about ber present o lulure legsl carsen

Conponterferes with her waork or creatig an inbiricating w
ol 'znave o0 hesti e works envirormmen: fer har ar

(vl any freatmert faving @ sesval colour of cottent likedy to

atzol ver enclions andior physical neslth or safedy;

veyclanlzer® neans laeyers o olhier persons enlisod by the

Complainl Cormmitton without any gnuneation basis ol Carrying

outilhs objectz ond purpozs of Biese Regulabons,

Pravention of seyual harazsment-

Mo weman 1ol be subjeckd Lo soxusl harassieert at the High

Coulrt af Jharkhane pracines,




CHAPTER Il

COMPOSITION & CONETITUTION OF HIGH COURT OF
JHARKHAND GEMDER SEMSITIZATION & INTERNAL COMPLAINTS
COMMITTEE

4.

1

(21

Constitution  of 1he High Court of Jharkhand Gender
Sansitization & [nlernal Complaints Commithoo-

digh  Court of Jasrkhand Gendor  Senstizabon & Intsrnal
Complaints Commitzze siail be constitutzd o il a very mpertant
pubkhc ITLII'ICtII:IJ'.I of senstizing e poblic o gender issaes and to
address any comolaints made with negard 1o sexual harassmenl al

the High Caouwt of Jharkhand precint,

The Chief Jut;-l.ib-i:' ul High Court of Jharkkand by an order in writing,
zhall :::nsﬁfl.je a vonmilles o be known as the "kigh Court of
Jharkhand Gender Sensiczation & Internal Complaints Committee”
{ACIGSICE whieh skall consist of not less than 7 members aad
nol rrure thar 13 members and shel include she follawing az far as

o anticabls: -

{=1 One or wwo judges of the High Cout o Jharkhang in terms of 1he
jadgment in the cose of Vishaks Vs, Stafc of Rajasfhan,
fIT987) 6 SCC 247 & AR 1937 5C 3077], one ot whom shall ke
chairparaan of the committez. to 22 nominated by the Chist
dustics of Hinh Gourt of Jaarkhand. It 22 relevant Zime, a warman
judge 1= '.-.:':u’.i.ng in thz High Court of Jharkiand, sha shall b
one ot th:a memoers of the Crairperson of High Court of
Jhatlhand  Gender  Seesidzalion & olermal Complants

Commiftoc, 25 The caze may b,

ne or wo senicr members of any of the Bar Assocation of the
Hign Gourt of Jnarkhand with at least 20 years of membeship of
the Bar Assccistion concerned to be nominated by the Hor'ble
Chief Justize of High Court aof Jharkhand, ane of whom 2eng a

woman,

(z) One or fwe membars o be elected by Gereral Ballal of the
mambes o all the Bar Assasiations who zhall bo registered

5




il

ks of the Aesociation soncemed for at lzast 10 yoors our of

wham &t leasl ons shall be o worman:

fdi Ome owoman vembsr oing o meamber ot @y ol b e
Azzociziiot of High Court of Jherkhand having not less than 10

yuars practics clocicd by Gonaral Zallet of the Advooatss]

(2l AT lzast ore ond &0 the most beo outside members o be
norminatzl oy D Chicf Jhsfee of High Gowl of Jedkhong,
Fersons who are associstsd with the Zocoa Weltare UDeaarinund
ar non-government crcanization having experierce in the field of
social justice, worsn empowsrment, ardior gencer Jeslioe, oul

b @ s o roermher stall e cennan;

1 Cine veonniEn uflizer b service of the High Sourt of Jharkhand

shice o High Court of

to ke naminaizd oy ne Hon'ble Shisf .
Jharkhand wha sagll funstict as tho Momber Seorebary ol
HCJGSICT and she 2ol not be an oficsr of the ans balow tha

rank of Assistant Hegisbrar of the High Goirl, 1 case there is no

such waman offizer 'nothe High Court e Jdoinbi&sse ol
HegiErar  Gludiasll o stall e Nl Bomber  Sacretary of
HCUGSIZD, sno

ml Ay ohes eeecher hel the ool Justice ot High Cowt ool
Jharkbard may desan it in nominge.

Frovided that t shal be snsorsd [hal the majorty ot the
rribe s of HCESI0E skall o woman memasers.
Thie owside mamber appeinted undsr clavse A2 (2 shall be paid
such tess or alowances fraom the allocated Fomds o Poliling the

praccoding of the HCL B0 @ may e prascrined.

Wihere thes G bR presan o atry mamber o the HOGGSEI00-

(=} has boen senviztod for an otrence or zn enguing nto an offeroe
wnger a1y 1w for the time being in force is peding against him !

her;

(ki fals to corsliinte an Iniornal Sl Sommittes looinguine inte a

SO Ll g complairt




o failz to ta<e soton urder Kegulaien 17

oy contraveies or ebiempls o conbreveno o abois controvention ot
ciher pravision of thase Reaulaticns or any nobif catcnsiordars

izsucd thoroundor or

Ve the ofinion of the Chief Justics of High Sourt of Jnarkhana

-

b s abiesed Disdue e sesitior as Lo encer bistes colinganco
in offce  oreucicizl o the oxercize of functicns of the
HOL TG sch Chair earson ar i nieesr, w0 oEse ndy b
shoall stancd reraowsd Toribwelh Do the FOGESICE by oa wrthen
order of the Chisf Justice of High Court of Jharkhand and [ha
wacHNEy 50 crerizd shal ke Cled by Tash nominaticnéslection in

acoordance wii tre provisions of thess Regalalions

4. Term of High Court of Jharkhano Gender 3

nsitization & intaronal
Tempiainis Commities meambers-

iz dgern of cach moimber of the HZESICE shall be fo- 2 vears, aubject

aoe nerrber being olecled § neminated for & maximon poriod of fwo

orms, ang 2 member who 108 been removead wnosn Heoolahon ol

shoall ezl b elinbee e re-nurnnsahony o ve-ploslios,
i

B. lMestings of Ths HMigh Court of Jisarkhand Jender
Zensitization & Interny Compiaints Commiiiea-

O ke HCIESICD shall mect at loost onee in four months o o
calendar p=ar

O pdernbers shael boeoindiated of meztings and agenda nowiling
ancor by elzctrotic com runicaion oy the Merhoer Zacetay.

PE Winates of all meetings shall be recorded, confitned and  geopled,
Tha Member Seocratary shall circulste the mirutes of a meoting and

the resoliticns so passad Lo al membors of the OGS0 witin

s g ol D rasoiuzon,

Y onays of the heleing oF the mzeting or the po




s

o L

!

vl

{4l

oy

124

Ve pid nary ecting shel o sslled byl Chairpason wits

iU seven days eotice: b all mombers,

Any o omeombor of HCOJGEICC oy ot oany bme  rsguest fho
Crairperson to call ar smegeacy meeting with o notice of forty
cight hours, Slowsvar, tiis will not prevent t1e Chairperson T
corresning A0 emegeresy mesling walbood Tuly sight hours notice,

il

o guoruer for &l s nogs shall e ons-bmd ol hs PRESSIDC In
tha wvant, e gquoruy iz nol corvpleied for any maeticg, an
adicurne meeting =hal be held wihin the next ten days, for which

mer suoruen shell o roouisood.

Al mehions sal be caried-ont by a sinple ma oty of those

srazcnt and voting, except whenz it iz scecifieslly providad for

VWhensver a compplant is received or g report of the Intarnal Sub-
coopnrnithee o subrnilled, the Membor-Secrctary saoll within o nenod
of aoaron days roduost the Chairsorcon 1o call 2iner a1 amcmasy o
w2 srergency meeling o ke action on the same, and the
Crarpersen shaill ool o mesting tor thiz purposs, rolb lzler than
feen days trom the das ab the coonpoainbor s vepon

I & mainkor deos not attend 3 zensecutive mestings, bedshe shall
b bl to reroval Fartbwith oy the Chisf Justics of High Goort nf
Jrarkkand, and e eaconey 5o orested sheall be Diled o =utordanco

Wil R A

Functicns of Ths High Court of hevkband  Gendor

Senaitization & hivternal CGomplaints Com

FOESICE shal ke ressonabie for Traming @ poloy from bme o
g and iis implemantaton with recand to getder sonsltizotion ang
pressantion ard redressal of sexual barassmeet in the Higt Court ot

shark o
Conder Songitization and Oviantztion

HUJEZEICE shall take the tollowng sleps wilh regard 0 gende

sersibiFation ano cresiation




(1

[l

i

i

HCESRIE will 2nsure the srorrinett publicity of the pclicy o0
aundar aensitizatian and orovantion ot redreesal of sexusl
harassment &0 sl olaces in the High Coonoof Jhackhand
procncis sucsh ag che couart builsing, <ld and naw charmber
blocks, lHbrary, nealth certre, canteens, places allelled to Gar
Assozigion and opzn places within the gramises of Hich

Court which are acczssisls to the pubkliz at largs.

ASJERICE will organizz orogremmce for tie gendes
sungilicntion wf the High Gl oof Jdbacchiad coremmiy
through workshaps, seminars. postars, films, shows, depstes,

diaplay ela

HCJGECT ehall submit an Arnual Reocrd by Decamber 21
vy year o lhe Chie® Justics of Hioh Sowt of Jharkaang
wwhich shall e mads pablic oothinicng e sctivitizas undertaken
by it &ns chating oat @ klugpont for the aciivit esisisps to be
Tmiiznn wpp i Hhee Tollowing e aloogg withe necessany budget
daliowancses required Sy it The HOOGEIEE shall meluds inoos
Al Repost the numooes of cases Sac, i any and their

Aispozal under ness Bagulaions o the Annual Rooaort,

HCIGEEIGC may orisl the bolp of NGO's, asscociations
woelurteos, awyors, lBwver's bodics or the concernsd legal

seivings Hutheilives loocaery ool thesie programmes

HIJGSICS  will  enlist znd  actvale  an adecuslely
represetative lewm of wolanlewrs and  shal cosune the
widessizal pabicty of the cottact details [both ohcial and

s ar voluneers, Tic sendcas of

perscndl) ol all s e
susl wnlunbeors shall he oawailable =t oall tmes o any
Aggriseed wornan or any poracn in nesd of consultation or
guiclance. "-L-"E;'Llrl‘tE-?!I'E wil also ass=sl o e gunder
se il s o Glisis mecialion and cizes managemett dutiss
of HCJSEICT put stall rot participate in the sk o formal
errersdl nl oooropAm s e Hese negulators ard

srocodures,




it HCJGEZIOD will croomize avd tra n mamoers and voluttesrs o
aguin them to handes szxual harass ment cases molud ng legal

znc medical sspects of 2id.
Crisais Manangement anod Wegistion-

HCJGESICE shall onmure that there 2 quick and responsive orisss
manzgement, counzeling and medalioe availabie o2l agoriswed

women cxpedtioasly whizh shall include the following activitios:

il HGLSSICE will assist in the mediation of orsis ansing ot of
nemdends ol sesuEl harzesment within High oo af

Jharkianed precinas

iy Mooomodiation shall conchuods withool aporoval of - the
FEJGERICE, and Se medigted settlement shal be effeci=d
and ba enforcoasle arly gpoen 0 bang didly asproved by
PEGICTSICE winish shall salisfy its2lf that the saic mediation
satflement iz wvoluriary, fair unbased and fee fom any

crtranaois conside stion or inf usnce.

SN0 wall coondinste with the contralling officer of pelicz
pasrnel dasuizd nothe High Coort of Jrardiand to devise ways
and moans by which a systemn of preventicn of orsis ard crizes
mataEgemert that s both geidernsensitive as well 32 prompi and
llaciive m gl pe plase 1Dwal mosimiAir regudar corea ooy e
Mamber Secratary with the cortrolling officer of polize garsonnel
dezputed in the Hign Courl of Jrarkhard Lo onsure that in cisos
Zrising out of insidants o sexusl Farassmert, ACNGES U0 meainbars
andior e volumesr identfed by it shall be irtimatsd of such

mnciderts witaut celay,

by Comolsint Hedrassg -

The MEMGESICT shall cnsure that ovory compaint of an agogneyved
woman s adeouisly deali-with in accordance wih the estaklished
srocedure and wath complate sensitraty. | he HCIGEICC shall have
B opower 1o itguire inte and  pass orders againsl Do
resppondcrtdesiantidainousnt oo oo nplEn rads in relalior tosny
ferr ol sevusl hargssimznt in e antieg procingts of the Hins Sourt

n




B.

CHAPTER N
CORMPLAIMT & [MNGUIRY INTO COMPLAINT

Comalaint of Sexual Harassmeant-

(1) Ay aggrisvss womme L ey nahks o cnmplaing nowriting of sexusl

i1

2]

bamsatmart a0 lha Digh Cout of Jharkhand preciccls o the
CAERICE throush e Mamher Seorehary v saourdancs wilh e

rarr ans procedine so noliliod Dbyl

Proside that, whern “ne aggneved woman @ unakie b ma-e
such a comelaing nowoling dus 0 soy reasar the member of the
FICJEEI00E ar woluntear, as the case may 2 sial rander all
rocscnabls ossistonos o the wovan T omaking the somplaint in

Writing.

WOmre the oagriewed woomen s ounablhe toomake a complaim: on
account of her physcal or mental incapacity nr death ar for any
other reaso, her eoal heir o such other oorson directly eapcarned

with For intorssts oy maks o complain: oader 1Bis Fogalation.

Imouiry it complaind-

O recewirg @ camplaing and upon baing satistisd with regard to the
grniincoeas of tha complain, the HZLESICE shall constituks an
rieel Sub-Commitioe to concuct o tact findicg iequiry, wiisn s1al
campizs of three members of the HIGSICS tself, or sach ofbor
QEMFCIE o5 1o oe a0 nomnates by ihe HGJGSILG 0 s neoting,
with fajority mombors seing womsn, anc =0 leasl one sorson being

=zn auizics momber.

Thz Imternal Sulk-Commities shall cenduct an zaguicy and shall boar
angd duly recoc the slatemests of the sgonevsd wermsen, the
resonndent, and any othar serson, the said panlics wish 10 exsmire,
suiject to the provizicns of Hspulalion T3(2), and temsalicr i shal
prepars & reond and chelose theroin the comp 2le proceadings of

the inguiry




The fast finding inguiry nio & comglsmnt shall be cordectes and
corrg 2l witlin ety thaye of the conctitooon of the Intenal Suobk-

Committes,

Frowded that, the valicity of an irguiry shal ral be callzd nis

questicr upan e inguiry not being competod within he slipulales

period duz to reasont bosyons the contnzl of the irtermal Sub-Cammites.

iy

-
| i3

7ot
'.,d.n'i" '.

Iraguiry Repon-

On the comoleton of an ngdicy Jnder these Ragulstions, the
I-rl;—::l.r-:s' suh Committes shall srovice the nguairy report of s
frdings aoong with the complate record ot the inguiry procesdings
incluging the: pleadings ard all the ma=cals on recow. o lhe
Heod EEIGE within a period of ten days fom the date o comolaion
cithe inguioy aod saeh repel shall also be msde avaiabla o the
conzernsd parties,

Where the Inle nal Sub-Commitles arrives at tha conclusion Fat e
allegatizn against o rospodent has nol boeao prowed 1 shall
renommand 1o the HCNEEI00 that no act.on s nequirad fo be taken
in e malisr,

Wherz tne Infomal Sus Committes arrvos al the conclusion thatthe
Almgation against e rsszoncernt has Gsen powved, 0 oshall

roonnesned o D FIOE S0 o ke appropaiahe achon far gordor

discrimiraticn andfer sexual harassimont.

Cipanrn sk ol e maleis s o oo ared hee faguirg roepord
o che Imernal Sub-Committes T omore than fwo Ahrds of the
wemizers of the HCHGSICO differ frome the consusion of the literng
SunLommittes the HOMESIC0 shall siter hearng the sgorievad
ol i85 coason to differ

and shall take conscouent acl or accordingly.

Phe HOMSSI0O shall pass owers aither acesptieg or relnating tho

mguiy cepol ol he Inigeie Sub-Connnil ss and hencafter pass

consaquent orders that may oe approonale and necessary fezr




sutting an oend to the sesgsl baressmont ond ke all stooe o
secure justoe o the wiclim of sexual harassment withn torty five
wrekirn days of submission of Die oguiny eport of the Complaints
Commitos, exclusing the pericd of heldeys ardion vacalio in tha
High Court o dhdrabvan:d

Providad that the validty of the arders of the HOUORICE shall
mcl oe caloo ndn cucstion ugon the same nol being passod within

tho stipulated time.

11, Ledars on inguiry repor-

Sabject to Raculation 910 above, the HCJIGEC0 shsll b the
cowenr b poss the Tollvadng crdes be socune justize (o e victin of

asxdal harassmert
‘al admonien

(b1 admonit or with publicotion of such admanition i the Gout
ol

ane High Court of Jhaika

prizeinets including the cause s

weabsiie

izl profimbon from sgmassing e victin sy manner incheding,
bt ot mited to, prokibilion from cemmunicating with ber in
any marnes stch 3z phonss, messages, clectronic means,

3 e other means for a specified pedod; and

iy subject to Hegualicon 11(2), pass ol oders, direcions. and ¢
or dirert taking steos necessany for putting an wed W ths

e harossment ot the apgrewed woman

OG0 will alss have the power to recommend oo the Chief

Jastice of High Gourll of Jharkrand 1o pass ardars against b

pespondant including, but nat imted ot Teslliwingg:

far  deowroeel of entry ivto the | g Goort of dhsrkhand precinals

' for & specified pericd eetonding uple g mEKLT er ol af
O YEar Jnd

B N approprabk cascs, e retomren filing of a criminal

comgplaint  dndior o dsciplnary comolain boetore tha




Lot

)

i

13.

CaoneEmesd disiipliviary authcrity ~._gc'.-err|||ig e
responcert  (ncloding  the  copcemed Bar CSouncil) o for
kingg spoupdiaic actor and fne Ghiet Justice of | ligh
Court of Jharkbard may psss ordais thereon sebjccr o
Fequlation 12
e HOIESICE shall pass orders or tha inguiry report and/ne shzl
nake rezommencaton: to the Chiet Justce ol High Cowl of
Ak v wathin orty lea wecclangg daees of the suomission of the
ingdiry report, excludicg the perod of vacation in the High ool of
Sharkhzno dnd connriicats the ssnee e paiss oilbeith
The HELIGSIZE and the Inermal Sub-Commitize shall have the
jurisdiction to dook indn & cmnplant o requice into a comglaint and
Bl ey molion thereen qonwithstand ng that any eriming| cemolaing
ar any othEr compaEin: uncer dry nchee s Gncluding @ cisciplinaw
proceacing urder the Advocates Act, 1981 may have bewn filed
weith respest o e same complainiac ars,
| he orders of the Ohiaf Jusics of gk Coot of Jharkhand and tha

HCOESICE shall be final and hindiig on the paries

Reprosentaton

S0y pErECn EQQ’E'-.-'.EC,E by the order passed jor rot pessed) by he
FICIGEEICC uader Ragulstion 11000 or reoormmesedalion made by
itz HOMISI00 o e Coiel Justicz of Hign Cout of Jnarkhand
undar Rzguistien TTE o0 nendrmphincniadon of suzhoonders o
colon, may indkz =3 meprascrcation to tha Choel Justice of High
Court o Jharkband wiho shal fave the powsr (o sat asidc or nodily
it » arders passcd or the recomeeendalion mads as the Chis®
Justice rray deen T, and aleo hove the power 10 isean sUch orders
of dirzctions that moy be necassary o sscae comslete justios o
bur owich i of szxual harassmen.  The reprasentzlicn uncer
Rrequlgtion 12015 s el be proforres within o oo o ninety days of

conmrnaricalizn o iR arde s or recommzndation.

Festralnt Order-




14.

58

b

.

D thz ecaipt ot a compla nt ard dunng ne penduncy of an inguisy,
anoa witlen reguest made byt aggrizvec  womon,  lhe
ACLIGEICE, B if corsdors Bt and oropor may recomimend specilic
miarim o measires o b taken noa signod docisaon o the Chisf

Justice of High Court of dharkband whe on raceint hereol may pass

¥

such interiny eroders that rey Do recubod Teo the personsl sa e
o saluguarding ihe dignity of the =gorisved woman and the

respondant ghall be bouad By 1he same

Uppen digobacioncs, dafiancs or viclaticn of tha ordor passoc undar
Gruae (11 sbovr by e resporcdent the BOAGRICT shsl! olose
anafo- strike off the defzrnce of the rezoondeant and pass final orders

undz2r Fegllator 100) and Regualation 11

CHAPTER IV

Powers of HOJIGEICS & Internal Sub-Comumn itfze-
Thie HEAGEOT shall Pawe e g T issue circulareotificat ons
proscricing s procodurs and Tor the puorpose of carrying oot and
mplzmanting tha provisions of the oreser: Eecolation o ibeir spidl
Arad el
e HOGSICD shal have the prowss Bnoosss any e 1o be aslo
ey out the objootives and mandstos oF the presant Regulaton
including directing any party or perscn 2o =ke any suilable aclion
oo the purpnse of makicrg ar oy, the BCMESIC0 and the
Irrermal Sub-Commtios shall rawe the same powers a5 are voesiond
a2l Cours ueder e Cloade ob Ol Prooscdars, 7205 when trying
A suitin respect of thz fallcwing matiers, nemely:
a3t zummaning and oaforcing 1o oteadances of Aoy person and
zxaTinng hir cncath;
by eguiting e dissovery and prodoet on of documens, and

il

() Ay clher cralie wioch ey i e
e HCIGEICE 2y resolutior to be passed by twe-lhirds majority
ray remoye ary mamber of the nsmal Sub-Commites and
“o

appoil @ new e Diafhen plsce, only iF s of the vizw that




sush A memozs hos actec orejudicially to tee ponciples of natural-
ustce. tar play and has acted masedly in the condus of the indguing:

(31 Tre AZJEEICG shal st all times have supevisory powers cesr Lhe

Irlernal Sub-Cammttss and it may ssee drsclions o the Internal
Sub-Committes om time to i in accondaco witn the orovisicns

of 11e present Regulations;

135, Dutins-

The HLNEZIC0 N cosrdination with ana with the assistonce of the offics

of Ui ey Soa L el Jharkbiand shali-

‘A ioko messures toopooy de o safsowerking 2o roamant forowomean
e High Zowri of Jharkhang presing s;

oy dheplay & al conspiouous place nthe High Sourl of Jhaekhand @

an s wiek-sile, The peral corsoguences of sowlal narassment anc

e oorcar congtitulng bz heornal Commitice undar the presant

Fesulations:

(o) dizplay at al consiEicucus place nthe High Court of Jharkhans and
on ts owehesite, e ststus and outoomes of complaines of sesusl
narassmat;

[y cganize  workshops  and  awarsnsss  prograrmmes ab regalae
imlervals Tor gunsilizing the peraons carving out works at the High
Toat of Jaokhond premizoe with the provisions of the preseal
I-l.—:-_r_]uial-n::':-; and crsntEhion programmess oo e InemotTs of the
Irterna Commitec in the mannar a2 may b crescribed:;

‘21 provids neceszary faclilies o the Infernmal Sub-Commities for
dlezaling wilh the coeomgdair med coeedusing ancinouinyg

(1) =sEsist in gecuring e aitetdance of respondsnt and the wil iesses
bztare the nternol Sob Comnmitises

fu) obaair such inforratien for the Intenal SuzCommittes a5 b may

roeauirs hoving regars o the complzirt

(h) causs to initias= actoq. under ke irdan Penal Code or sny other
b Tor the U bing i Toroe, ageinst Caoespendont ardfor e

1
jf{g‘iﬁ1| [l N (H N

pomoritos tre fimey submizzon of repors by lbe Internal

Sun-Committee; and

a8




(il take any othzr action and/or measires o ensdre an effective and

[0

meargtul implemmentation o thz preeont RBoguiations.

CHAPTER V
ViISCELLANECLUS
it Confidentiality-

% Tha wonlznls of the complaing mads under the presoat Beoulations,
thiz identty and addresass of The agonsved woman, respendent and
witnesses, any intormstion refating to the ingdicy proceadinogs,
recomMendations of e HCMEE 00 ano the action taksn by the
HOJGSIEE zhal e contrhendiml =l shall ool e publisied,
comrunicsted or made <nown e the pubiz, press and media in ary
marnzr except upon the aggreved woman submiting a spacific

refuast o do soin writng ard spen the HOUSSIC0 acceding 1e the

sad ragees!

N

Upen the resonedent being found  goifly, information msy be
digseminated rogarding the jus oz sscured ooany v olim ol sexeal
naramsrmant undzr trese Hegulations withowt cisciceng the rame,
adteas, idandily or any olher parhioolars calealsted B laad 1o the

waoftification of the aggricvod woman and withessos,

7. Peotection of action =mken in goad Failh-

M snil, prosgcalion o wher legal procesdings ;;.':-uf.l lie dgaisl the Chisl
Justice of the High Coort of Jhadhang, HOJGECO and the [atcrral
Sliz-Dommittes or its memsars in neepoct of anytiirg wihicn is dons or
intenced to e dons in good taith in pursuonse of theos Regalsiiors and

s ciesalanesfondiersiney Nea ars sEoed nereunter,

18, Allecation of Tunds-

e Chict Justoco of High Cowl ool Jdharkbsod ey sebjoct o the

availabilty of financ'al and other resougrozs, olocate ad provide saitzhbie

funcls A5 may be preccribed.




for the effective implerientation of the present Reguiatons;

fer developmient of elevart intormaici sdocaion, commuotication
and  taining malenials, oganizanon of awarcrooes P rEmmEs ard
for sdvancement of (e wnderszanding of 1ha public of the prov sions

of these Reaulations; or

D aanizicg arertstion sne Arng programimas fe the members o

lhe HCJSSIDG, Inlemal Suk-Cormiiises, valuntears, crmaalors sio,

Reguiations not in derogstion of ony othes law-

Mhe pevisions of these Regulations shall be in additicn 1o not i
cheropzlion ob the provisions of any ather law far the tinne baireg in
farce

Ihz provizions of t1z presans Hey |.|.1||::r|._-. shal! mot bar any Courl
froc Lakingg connizance of any otence punishab's under sy other
CIACIMENT oF [aw.

oo

Thovege ket sha L eomz g e Fom tha date of jte sablisation e he oFcial przefc

oy A radea

Sd s duhammad Shake
Repisirar Geoeand

T
Mema e, {HE ] oy Dated: {500 00
! 'y

ooy fowvenbed for kind inform

HenTle Tl
e Ao

Segiaors {hedicl
Hom e Trdges 5 A

1 el -

Ly e Pasgisloan 1V igilaas ) S 1WS
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[ s e S Baglatee [ admonishoacion
e Chied s e S Blenbes Soreiape 008 S Al Joint Fegletrass (Tadici:
P Ol cirge o0 Poa, Snction
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Landmark Judgments

Vishaka & Others Vs. State of Rajasthan & Others
Writ Petition (Criminal) Nos. 666-70 of 1992

In exercise of the power conferred under Article 32 of the Constitution of India for
enforcement of the fundamental rights, Hon'ble The Supreme Court of Indiain the case
of Vishaka &Ors versus State of Rajasthan & Ors laid down guidelines and norms for due
observance at all work places or other institutions, until a legislation is enacted for the
purpose of effective enforcement of the basic human right of gender equality and
guarantee against sexual harassment and abuse, more particularly against sexual
harassment at work places and further emphasised that this would be treated as the
law declared by this Court under Article 141 of the Constitution.

Ms. Binu Tamta& Another Vs. High Court of Delhi &Ors
Writ Petition (Civil) No. 162 of 2013

In the matter of Ms. Binu Tamta&Anr. v/s High Court of Delhi &Ors., Hon'ble the
Supreme Court of India, by order dated 17.07.2013 had been pleased to approve and
accept the “The Gender Sensitization & Sexual Harassment of Women at the Supreme
Court of India (Prevention, Prohibition and Redressal) Regulations 2013” with a
direction that a copy of the same be sent to the different High Courts in different States,
so that they too may formulate their own Regulations in the same manner, in order to

contain harassment of women in court premises.




Medha Kotwal Lele and Others Vs. Union of India and Others

Writ Petition (Criminal) Nos. 173-177 of 1999

In the matter of Medha Kotwal Lele and Others Vs. Union of India and Others, Hon'ble
the Supreme Court of India, by order dated 1910.2012 had been pleased to observe
that guidelines in Vishaka should not remain symbolic and issued further directions
deemed necessary until legislative enactment on the subject is in place. It was also
observed by the Hon'ble Apex Court that if there is any non-compliance or non-
adherence to the Vishaka guidelines, orders of this Court following Vishaka and the
above directions, it will be open to the aggrieved persons to approach the respective
High Courts. The High Court of such State would be in a better position to effectively

consider the grievances raised in that regard.

Afshan PrachaVs. Union of India & Others

Writ Petition (Criminal) No. 113 of 2018

In the matter of Afshan Pracha Vs. Union of India & Others, Hon'ble the Supreme Court
of India, by order dated 11.05.2018 had once again reiterated the need for the
constitution of Internal Complaints Committee as per the mandate of The Sexual
Harassment of Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013
and as per the guidelines contained in the judgment of the Court in the case of Vishaka
& Others Vs. State of Rajasthan & Others and had been pleased to request the learned
Chief Justices of each of the High Courts to constitute the Committees in High Courts as

wellasthe District Courts, if not already constituted, within a span of two months.




Aureliano Fernandes Vs. State of Goa and Others
Civil Appeal No. 2482 of 2014

In the matter of Aureliano Fernandes v/s State of Goa and Others, Hon'ble the Supreme
Court of India, by order dated 12.05.2023 had been pleased to observe that however
salutary the enactment of PoSH Act may be, it will never succeed in providing dignity
and respect that women deserve at the workplace unless and until there is strict
adherence to the enforcement regime and a proactive approach by all the State and
non-State actors. If the working environment continues to remain hostile, insensitive
and unresponsive to the needs of women employees, then the Act will remain an
empty formality. If the authorities / managements / employers cannot assure them a
safe and secure work place, they will fear stepping out of their homes to make a
dignified living and exploit their talent and skills to the hilt. It is, therefore, time for the
Union Government and the State Governments to take affirmative action and make
sure that the altruistic object behind enacting the PoSH Act is achieved in real terms. In
the said judgment, the Hon'ble Supreme Court of India also issued certain directions,
deemed appropriate to issue to fulfill the promise that the PoSH Act holds out to

working women all over the country.
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It is our Fundamental Duty as a citizen of India under
Article 51 A (e) of the Constitution to ~ “renounce practices derogatory

to the dignity of women”.
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